(Under sub-

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
RPL SUNLIGHT POWER PRIVATE LIMITED
OPERATING IN THE BUSINESS OF POWER AND RENEWABLE ENERGY AT MUMBAI

regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

[ sr. RELEVANT PARTICULARS
No.
1 Name of the corporate debtor along | RPL Sunlight Power Private Limited
with PAN & CIN/ LLR-Ne. CIN: U40108MH2015PTC267568
PAN: AAHCR4420R
2. Address of the registered office Raheja Point, Wing B, 7th Floor, Nehru Road, Near
Shamrao Vithal Bank, Vakola, Santacruz (East),
Mumbai City, Maharashtra, India, 400055
3. URL of website Not Available
4, Details of place where majority of | As per audited Financial Statement for the year
fixed assets are located 2024-2025, there is no fixed assets available.
5. Installed  capacity of main | The Corporate Debtor has no installed capacity
products/ services for its main products/services.
6. Quantity and value of main | Noinformation Available
products/ services sold in last
financial year
7 Number of employees/ workmen | No Information Available
8. Further details including last | Details can be sought by sending email at
available financial statements cirp.rplsunlight@npvinsolvency.in
(with schedules) of two years, lists
of creditors are available at URL:
9. Eligibility for resolution applicants | Details can be sought by sending email at
under section 25(2)(h) of the Code cirp.rplsunlight@npvinsolvency.in
is available at URL:
10. | Last date for receipt of expression | 18-07-2026
of interest
11. | Date of issue of provisional list of | 23-07-2026
prospective resolution applicants
12. | Last date for submission of | 28-07-2026
objections to provisional list
13. | Date of issue of final list of | 31-07-2026
prospective resolution applicants
14. | Date of issue of information | 05-08-2026
memorandum, evaluation matrix
and request for resolution plans to

prospective resolution applicants




15. | Last date for submission of 04-09-2026
resolution plans

16. | Process email id to submit :;ilp_._rpﬁu__nl_igflt(amp\-'insoh-'enLjy_.m
Expression of Interest

17. | Details of the corporate debtor's | No
registration status as MSME.

IPE REG. No

IBBIIPE/0040

IPE - NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Atul Tandon

Resolution Professional

RPL Sunlight Power Private Limited (In CIRP)

IBBI Reg. No: IBBI/IPE-0040/1PA-2/2022-23 /50021

Validity of AFA: December 31, 2026

Email for Correspondence cirp.rplsunlight@n pvinsolvency.in

Date: 03.07.2026
Place: New Delhi
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SHEVGAON MUNICIPAL COUNCIL FORM A . FORMG |

PUBLIC ANNOUNCEMENT INVITATION FOR EXPRESSION OF INTEREST FOR
SHEVGAON DIST.AHILYANAGAR B0 ot e s e o e RPL SUNLIGHT POWER PRIVATE LIMITED

Notice for Tender (2 Call) FOR THE ATTENTION OF THE CREDITORS OF R RENEVABLE ENERGY AT MUMBAI
Shevgaon Municipal Council Shevgaon, Dist. Ahilyanagar DNR INDIA AUTOTECH PRIVATE LIMITED iUnder sub-regulation (1) of reguiatan 368 of the Insolvency and Bankrupicy Board of India
Government of Maharashtra, invites E-Tender for Civil Under RELEVANT PARTICULARS (Inseheenicy Rasolution Pracess lor Sorpodats Parsons) Reguialens, 2016)

Various Schemes Vaishishtyapurn Scheme Proposed | |1 Hameofcomoratedebtor | DNR INDG AUTOTECH PRIVATE LIMITED E{J RELEVANT PARTICULARS
; 3. | Dale of moomoration of corporate. | 0019016 al
l(\l.‘.onstrgctldon ArtldSIr:})eveloan;Iant.o_f Cia(r)den a_r ghl 11 Gut NP(?' s debbr | 1. | Mame of the corporate dedtoralong | RPL Sunlight Power Private Limited
amo ‘aargen at snevgaon iunicipal Louncll Shevgaon. FIease | - i3 7y, yhity under which coporate | ROC Mumbal | with PAN & CIN +£P-Her CIN: L40108MH2015PTC267568
visit http://maharashtra.gov.in/tenders for detailed information, o & incomorted / mogsteed. | PAN: AAHCR44Z0R
Detailed schedule of tender available till 10/07/2026 Further 4. | Corperate identity No. / Limited | UTAS00MH201EPTC271607 5 | hddrass of the registerad offica "Raheja Point. Wing B, 7t Fioor, Nahrs Raad,
additional intimation will be conveyed only throurgh web portal. ;:g:r“ﬁmm""m Mo, of corporie Naar Shemrac Yithal Bk, Vbl Sartacruz
(Mrs. Vij as a-Gh adge) 5. | Adcress of e regstenad offce and. | 190G/1003A, 198h FLC, Haware Inftech Park Sec 300, o fneny | (East), Mumbai City, Maharashira, fndia, 400055
iTs. Vijay g principod clfice {if any) of corporate | Vasshi, Murnbiai Ciy, News Murnbai, Maharashira, 3. URLofwebste  [MolAvallable
Chief Officer (Group-A) | gabtor i | 400706 4. | Detaits of place where majarity of As per autited Financial Statement fod e yea
Shevgaon Mun|C|paI Council &, | Ingohensy cormmencerment date v | 3006036 1 'I?:Eﬂ iI.S-‘Si':‘IE arg |I:I|:iH-EII L 0 ED'J_J-E-EEE_n !_f'.*.'!l'_ﬂ_lE_» L 1i_:'!E_IZ:| qsae’_rs_a-.-_mlnple.
Tespect of comcrate debior I— &, | Installed capacity of main peaducts’s | The Carporate Delitor has no installed capacity
< | Estimated date of Ciosare of FTA2 2006 e foe its main producis/services

irsohvency resciulion process
& |Mame and regstration number of the | Mangesh Vitthal Hekre
insohuency profesiond] ading Fegn Mo BEPAO0EAPPO0G39 201 T- 181058
interim resolution professiaral
| Address and e-mal of the inferim I Agkiress: BOT, Chetak Centre, BNT Marg, Mear Hate
rescition prodessiong, s refisened | Shreermayn, indone: MP - 452001

=ALE NOTICE |wath the Boarnd | Erral: caurmangesiiamailooim

B, | Quantity and value of main products’ | Mo information Avsilable
_jservioessoldin bstfinancialyeasr |
7. | Mumber of employess’ workmsn Mo Enfprmation Aeailabss
8. | Further delailz including last available | Details can be sought by sanding ermail at
financial statornans (With schedules) | cirporplsundighbEn pvingolvancy.in
al e years. 5ks ol credilars an

o=

ASSIGNMENT OF NON-READILY REALISABLE ASSETS [NRRA) UNDER IBC, 2016 WO e p il g iaad o jrauiein S Gicten 00 TONY Mk, breor o | awaable at URL: —
UNITECH TRANSFORMERS PRIVATE LIMITED - IN LIQUIDATION I'“"“‘H'fhmml'j bty e 8, | Eligibility tor resolution applicants Details can be sought by sending emadl at
Reglstered Address: 1/41 Bhandup Industrial Estatel B 5 Marg Bhandup (W), 11 as totm {';m"_l S e Y W‘-jfjgg"ﬂm—"'ﬂ*- : urdes section 25(2h) of the Cose iz | elrp.rplzanlightEnpyinsolvency.in
T o 12, Classes of craditors, f any, under | Besen on imied Fibeaian, there & no css o | avalable at UAL: |
2. - L i (bl of subsaction [BA) of creditors Wi TG b of B 206, 10, | Last date for receipt of expression of | 18-07-2026
Notice 15 hereby given o the public in ganeral thal the balow mantioned “Non-Readily section 21, ascertained by the ntenm | | Infenast |
Realisabie Assets (NRRA) of Unitech Transformers Private Limited {in liguidation] are being mEsolion professonal | 11. | Data of igsea of provisional lisf of 23-07-2026
affered b mberested assignees by way of assignmeant under the provisions of Insolvency and 13| Names of Insavency Professionals. | NA priospective resoldion applicants
Sankruptcy Code, 2016 ¢nder Regulation 374 188! {Liguidation Procass) Regulations, 2016 ;me.e.?::;:: "“‘1';2"-”*: ; 12, | Last date for submissin af objeclions | 26-07-2026
as will as Under the terms and conditions specified herein beiow. Such assignment shafl be on e e L | to pravissanal fist |
"As i3 whene |5 a5 is what i_s winatever Ihn;'j& is-and o recowrse basis” and such assignmentis 1;1_::3, Tlalirarth Tassaava- | [181 Wit i the relsvarntt Torm can be dovnicaded Rorm 13.| Date of is5ee of final kst of prospective | 31-07-2026
without any kind of warranbies and indemnities b} Ditais of authorzed hitpe:,/ bl goviny' ‘e homey downloads | resolubon apphcants _
&r. No.| Particulars Dotalls representatives e Guslatile &) () Piasical Adoneas: Mot applicatis 14, | Date of |s§ue ot in1::-rn[]:|t|[|:1 _— O5-a-2026
1 |p F Puhlicat il July. 20 Motice 15 hereby given that the National Company Law Trbunal, Mumbai banch has rmmuorandum, evaluaiEn mairan
|'=l-_. 5 |__:1E|;I F’I.Jr st 7 A EC ordered the commencement of a Corporate Insolvency Resolution Process of Mys GNR requast for rescdution plans 1o
ot : &1 dale ar S_U_E'mlm” o India Autatech Private Limited on 30006, 2026, vide ordar no. CF, 1By 1/ MBS 3026, prospective resolition applicants
o EOF and alighility documenis 10t July 2326 Gl 700 pm The creditors of M/s DR India Autatech Private Uimitad are hereby called upon 1o submit 1% 1 Lagh date for submiEsion o resalahion | O4-09-2000
__I'-'-l:\I All the intarasted parties shall submit their EQI afang their ciaims with proof on or befors 2407 20246 o0 the Inferm Resolution Professional at ’ o ’ " )
M’ with the eligibility documants on the address rmentianed in entry Mo, 10, _E_ & : : == = = -
fquidator. unitech b . Pl Ak Tt B Tne financial creditors shall subrit their clalms with proof by electronic means onky. All 16.| Frocess armail id to sulirmé Expression | cirp. rplsundightEnpyinsohrenty.in
f/ “@ l [ I fnrunl'm‘ "rf:;ru Eﬁgih;%grll?&ﬁgeﬁls I:i:ﬁlﬁil‘:d in11hE other creditars may submit the claims with proof in person, by post or by electronic | of Inerest : |
: : 1 Meeans. 17, Detaits of the comporate debior's Blo
/ FFe & peacass mamaorandien ) can ke ohiained by sanding Afinanzial creditor pedonging to a class, ag listed sgainst the entry Mo, 12, shall indicate renistration status as MSME
aereil o the liquicdlator at the-erail 10 mantiomad. ita choica of authnn:edlseprasentam-e from arnong the threse maolvancy prn're-s.s?.-réals, - o
: : listed against entry Mo.13 o act as authorized representative of the class [In Fosm CAJ- .
& Daia_ an.)e-:baraimr- of Quaalifiad _ Not applicable. IPE — NPV Insolvency Pralessionals Privale Limited
Agplicanis 13th July, 2026 Submission of false or misleading proofs of claim shall attract penalties. [Farmerly Known as Manirah Insolvency Prolessionats Private Limited)
4 Last Crate for inspecsion and 5d/- Thraugh ils Director ~_hlr. Alul Tandon
due diligance 15th July 2026 il 4030 pm Mangeah Vitthal Hekre . Resalution Professional
: 1 Inierim Fesoluthon Professional APL Gunlighl Power Privale Limiled {In CIRP)
5. |Lasidateof sul‘mssm of offar | tathJuly, HJE_E- _ ONR indla Autotech Private Limitad 1881 Reg. Ho: IBBLIPE-BO40,1PA-2/2022-23/50021
7. |EarmnestMoney Deposit (EMD | R 1000000 Date: 03.0F.2028 BB Regn, No, IBELPA-O0L/IP-POOSI9/ 201 7-18,/ 10064 Date: B3.07.2026 Validity of AFA: Dacambar 31, 2078
Plane; Indorne AFA walid tiEAL L H0E Piace: New Dalhi Email for Cormespondence cirp.rplsunlight& ngvinsalnency. n

Aszets proposed to be sold a3 Not Readily Realisable Assets (NRRA):
1 | PUFE Trarsaclion filed before the Hon'bis NCLT, Murmbai Bench-ll, Appication u's £5 of

[BC 2016 beardng LLE.CU2 387 MB/2023 In Company Petition No. 1616 of 2017 in the

makter of Unilech Transformers Private Limited {In Ligudation) Assigremant for an Mm _ _

Amaun of Rs 1528 45 Lakhs THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
2 | PUFE Transaclion fled before the Hon'bie NCLT, Mumbai Banch-il, Applcation w's 43 of INVITATION OR OFFER TO ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLIGATION OR DISTRIBUTION DIRECGTLY OR INDIREGTLY.

IEH:EEI*-ﬁrhearirgllﬂTfl.E.G]-'H%Hﬁé‘ﬂ?ﬁ i.r-f;lurﬂn?ﬂr!“mi:in;”?- ;ﬁtﬁﬂﬂﬂ??{mmﬂ DUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THESME PLATFORM OF NATIONAL STOCK EXCHAGE OF INDIA LTD (NSE EMERGE) (IN
malizr oF Unlech Transtommes Privaite: Limited (in Liquidstion) Assignment foean COMPLIANCE WITH CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS,

Amauni af Bs@7.11 Lakhs
2016, AS AMENDED (“SEBI ICDR REGULATIONS™).
Important Motes:

1 | The Lkuldator, In- consullation wih the stakeholdars' consultation commilies {now
Comimithee of Creditors), shalladvice further process, terms and condiions on review of
ofiers recenved

2 | TheLiguidatorinconguitation with the Stakehokders' Corsuliation Committes {now Commities
af Credilors| resanve the night o negaotiate on tha offers in any manner they deem fit

3 | The Liquidator has the absolule night to accept or reject any or all offer(s) or
adjpurivposiponarcancalimodifpterminata the process o withdraw any assels thareod
froem the biding process al any stage withoulassagning any reason thareal.

4 [ A par provisa o clausa (11 of the Section 35 of the Code, he intaresbed biddars shal nol

b eligile bo submila bd it fails fo meed the eligitlity criteria as sel aul in Section 294 of
the Code {as amendad fromtime o time)

(PReang Boan e
{05 ro e e CLRAFY

ASHOKA CATTLE AND POULTRY FEEDS LIMITED

(Formerly known as Ashoka Cattle and Poultry Feeds Privale Limited)

(ur company was originally incorporated as a Private Limited Company under the name “Ashoka Cattle and Poultry Feeds Private Limited” on Qctober B8, 2009, in
accordance with the Companies Act, 1956. We recaived a fresh certificate of incorporation, bearing the corporate Identification number U15144BR2009PTCO 14894,
from the Registrar of Companies, Bihar and Jharkhand . Subsequerdly, our company converted into a public limited company, resulting in & name change to “Ashoka
Cattie and Poultry Feads Limited”, This aiteration was formally recorded in a new Certificate of incorporation dated June 18, 2025, with the Corporata |dentification
Number U15144BR2009PLG014894, issued by the Reqistrar of Companies, Central Processing Centre. For furtier details of change in name and registerad office of our
company, please refer to section tiled "Our History ang Gerfain Corporate Matfers™ beginning on page nag. 202 of the Draft Red Herming Prospectus.
Registered Office: Shade No. A4, New Industrial Estate, Bela, Darbhanga - 846004, Bihar
Tel. No.; +91 90310683346 | Contact Person; C5 Pralibha Dhanuka, Company Secratary and Compliance Officar

Email Id: infoi@ashokafeads.com | Website: www.ashokafeeds.com | Corporate Identity Number: L1 5144BR2002PLCOT 4854

Sdi-

Manizh Lalji Dawida

Liquadatar of Unibech Transformers Private Limited (In Liguidation)

Req. No.: IBEIPA-D IP-POR 5060 2 1-2 0221 3787

AFA Mo, AR ITITOZGEHGZT 109406 Valid upto 3010672027

Placa: Membai Reg, Emakl ID with IBBE 5. davdamanishiZgmail.cam
Date: 03.07 2008 Project specific amail 1D: liguidalor unitachiZgmail.com

PROMOTER OF THE COMPANY: MR. ASHOK KUMAR MAHANSARIA, MR. RAJ KUMAR MAHANSARIA,

MR. ANAND KUMAR MAHANSARIA AND MR. AYUSH KUMAR MAHANSARIA

INITIAL PUBLIC ISSUE OF UPTO 74,80,000 EQUITY SHARES OF FACE VALUE OF T10/- EACH OF ASHOKA CATTLE AND POULTRY FEEDS LIMITED ("ASHOKA" DR
THE “COMPANY" OR THE “ISSUER") FOR CASH AT A PRICE OF T |®]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF T |e|/- PER EQUITY SHARE (THE
"ISSUE PRICE") AGGREGATING TO ¥ [®] LAKHS ("THE ISSUE"), OF WHICH [®] EQUITY SHARES OF FACE VALUE OF T10/- EACH FOR CASH AT A PRICE OF T [#]/-
PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ [e] /- PER EQUITY SHARE AGGREGATING TO ¥ [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION
BY MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION"™). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION i.e. NET
ISSUE OF @] EQUITY SHARES OF FACE VALUE OF 710/~ EACH AT A PRICE OF ¥ [®]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF  [@] PER EQUITY
SHARE AGGREGATING TO ¥ {e] LAKHS IS HEREIN AFTER REFERRED TO AS THE “MET ISSUE". THE ISSUE AND THE MET ISSUE WILL CONSTITUTE UPTO [®]%
AND [®]%, RESPECTIVELY, OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE FACE VALUE OF THE EQUITY SHARES IS T10/- EACH.

This Issug is baing mada through the Book Building Process. in terms of Rule 12(2) (b} of the Securities Contracts (Regulation) Rukes, 1957, as amended ("5CRR") read
with Regulation 229 of the SEBI ICDR Regulations and In compliance with Regulation 253 of the 3EB! ICOR Regulations 2018 and as amended, whereln not more than
a0.00% of the Net Issue shall be available for allocation on a proportionate basis to Qualihed Institutional Buyers ("(HBs") (the "0I8 Portion™), provided that our Company
in consultation with the BRLMs may allocate up to 60.00% of the QI8 Portion to Anchor Investors on a discretionary basis {("Anchor Investor Portion™), 33.33% of the
Anchor Investar Portion shall be reserved for domestic Mutual Funds and 6.67% for Life Insurance Companies and Pension Funds {aggregating to 40%), subject to
valid Bids being received from them at or above the Anchor Investor Alkocation Price in accordance with the SEBI ICDR Regulations. In the avent of under-subscription
in the Life Insurance Companias and Pension Funds portion, the same may be allocated 1o domestic Mutual Fends. In case of under subscription or non-allocation in
the Anchor Investor Portion, the balance Equity Shares shall ba added to the (HB Portion {other than the Anchar Investor Porfron) (*Net QIB Portion™). Further, 5.00%
of the Net QI8 Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion shall be available for
allocation ona proportionate basis to all 0IB Bidders, including Muteal Funds, subject to valid Bids being received at or above the Issue Prica. However, if the aggregate
demand from Mutual Funds is less than 5.00% of the Nat QIB Partion, the balance Equity Shares available for allocation im the Mutual Fund Portion will be added to the
remaining Met Q1B Portion for proportionate allocation to QIBs. Further, not less than 15.00% of the Net 1ssue shall be available for aflocation on & proportionate basis to
Non-Institutional Inwestors out of which (a) one third of the portion avaidable to non-institutional investors shall be reserved for applicants with application size of more
than two lots and up 1o such lots equivalent to not maore than 10 lakhs (b) two third of the portion available to nos-institutional investaes shall be reserved for applicants
with application size of mong than 10 fakhs, provided that the unsubscribed portion in gither of the sub-categories specified in clauses (a) or (b) may be allocated fo
apphicants in the other sub-category of non-institutional investors, and not fess than 35.00% of the Net 1ssue shall be available for allacation to the Individual Investors in
accordance with the SEBI ICOR Regulations, subject to valid Bids being receivad from them at or above the Issue Price. All Bidders are required to participate in the Izsue
by mandatorily utilizing the Application Supportad by Blocked Amount ("ASBA") process by providing details of their respective ASBA Account (as defined harainafter) in
which the corresponding Bid Amounts will be blocked by the Self Cerfified Syndicate Banks ("5C5857) or under the UPI Mechanism, as the case may be. to the extent
of raspactive Bid Amounts. For details, see “Tssuye Procedure " on page 342 of this Draft Red Harring Prospacius

This public announcemant Is made in complance with the SEBE (ICDOR) Ragulations, 2018 as amended and applicability of corporate governance provissons under SEBI
(LODR) Regulations, 2015 on SME Companies for fulfifling all additional criteria, the DRHP filad with theSME Platform of National Stock Exchage of India Lid shall be
made available to the public for comments, if any, for a pariod of at least 21 days, from tha date of such filing by hosting it on the website of the NSE at www.nseindia.
corm,and the website of the Company at www.ashokafeads. com and at the website of BRLM [.e. Sobhagya Capital Options Private Limited at www sabhagyacapital.com
AOur Company hereby invites the members of the public to give their comments 1o Stock Exchange, to Company Sacretary and Compliance Officer of our Company and
/or the BRLM at their respective addresses mentioned below. All commeants must be received by NSE Emerge and/or owr Company and/or BRLM In relation to the issue
on or before & p.m. on the 21st day from the aforesaid date of filing the Draft Red Herming Prospectus with NSE Emerge.

Investments in equity and equity-relatad securities involve a degree of risk and investors should nof invest any funds in this |ssue unbess they can afford to fake tha risk of
lnsing thesr entire investmant. Investors are advised 1o read the risk lactors carefulty betore taking an investment decision in this [ssue. For taking an investment decislon,
investors mwst rely on their own examination of our Gompany and the Issue, including the risks involved. The Equity Shares in the |ssue have not been recommended
ar approved by the Securities and Exchange Board of India (“SEBI™), nor doas SEBI guarantes the accuracy or adequacy of the contents of this Draft Red Herring
Prospectus. Spectic attention of the investars is invited to section fitied “Risk Factors™ appearing on Page 22 of this Dratt Red Herring Prospectus.

Any decision to invest in the Equity Shares descrbed in the Draft Bed Herring Prospecius may only be made after the Red Herring Prospectus has been filed with
the RoC and must be made sodely oa the basiz of such Red Herring Prospactus as there may be material changes in the Red Herring Prospacius from the Draft Rag
Herring Prospecius.

The Equity =hares, wiwen offered, throwgh the Red Herming Prospectus, are proposed to be isted on SME Platiorm of National Stock Exchage of India Lid.

NDR AUTO COMPONENTS LIMITED
CIN: L29304DL2019PLC347460
Registered Office: Level-5, Regus Caddie Commercial Tower,
Hospitality District Aerocity, IGI Airport, New Delhi 110037
Ph: +91 9643339870-74 | E-mail: cs@ndrauto.com | Website: www.ndrauto.com

NOTICE OF 7" ANNUAL GENERAL MEETING (AGM) TO BE HELD THROUGH
VIDEO CONFERENCE (VC)/ OTHER AUDIO VISUAL MEANS (OAVM),
E-VOTING INFORMATION AND CUT-OFF DATE/ RECORD DATE
1. NOTICE is hereby given that the 7" AGM of the Members of NDR Auto
Components Limited will be held on Monday, 27" July, 2026 at 11:00 a.m. in
compliance with the applicable provisions of the Companies Act, 2013 and the
Rules made thereunder, and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 read with all applicable circulars on the matter
issued by Ministry of Corporate Affairs and Securities & Exchange Board of India,
to transact the businesses as set forth in the Notice of the meeting. Members will
be able to attend the meeting through VC/ OAVM at https://www.evoting.nsdl.com.

2. The Notice forthe AGM and Annual Report have been senton 02" July, 2026 to the
members whose email addresses are registered with the Company/ Depository
participants. A letter containing the weblink and QR (Quick Response) code for
accessing Notice and Annual Report for financial year 2025-26 has been sent to
the shareholders who have not registered their email ids. The aforesaid
documents are also available on the Company's website at www.ndrauto.com and
on the website of the Stock exchanges at www.bseindia.com and
www.nseindia.com.

3. The Company is providing its members, facility to exercise their right to vote
on resolutions proposed to be passed at the AGM by electronic means
(remote e-voting). The Company has engaged the services of National Securities
Depository Limited ("NSDL") as the authorized agency to provide remote e-voting
facility. Members are requested to follow the instructions comprising manner of
e-voting which has been given in detail in the Notice of AGM, for casting the vote.

4. The facility of voting through electronic means will also be available at the AGM
and only those members who are present in the AGM and have not cast their vote
on the resolutions through remote e-voting and are otherwise not barred from
doing so, will be eligible to vote atthe AGM.

5. Information and instructions including for login, password and for e-voting forms
part of Notice sent to shareholders (Note No.17 to Notice for AGM). The same login
credentials shall be used for attending the AGM.

6. The details of remote e-voting are as under:

« Date and time of commencement of remote e-voting: 23” July, 2026 at 09:00A.M.
« Date and time of end of remote e-voting: 26" July, 2026 at 05:00 P.M.
The Remote e-voting will not be allowed beyond 5 p.m. on 26" July, 2026

7. Aperson whose name appears in the Register of Members/ Beneficial Owners as
on cut-off date i.e. 20" July, 2026 shall only be entitled to avail the facility of remote
e-voting or participation at the AGM and e-voting at the meeting.

8. Aperson who becomes a member after despatch of notice and holding shares as
on the cut-off date, i.e. 20" July, 2026 may follow the procedure as provided in Note
no. 17 to the Notice of AGM.

9. The members who have cast their vote through remote e-voting, prior to the
meeting, can attend the AGM but are not entitled to cast their vote again.
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FOR DAILY BUSINESS
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For details of tha main objects of the Company as contained in its Memorandum of Association, sae “Our Histery and Cerfain Corporate Matfers” on page 202 of
the Draft Red Herring Prospectus. The liability of the members of the Company is Bmited. For details of the share capilal and capital structure of the Company and
the names of the signatories to the Memorandum of Association and the number of shares subscribed by them ses "Capifal Structore™ on page B3 of the Draft Hed
Herring Prospacius.
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10. The Board of Directors has appointed Mr. R.S. Bhatia, Company Secretary in BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTAR TD THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
Practice (Membership No. FCS: 2599, CP No.2514), and failing him Mr. Hardev
Singh Company Secretary in Practice (Membership No FCS: 6673, CP No. 3317) = SOBI;IAGYA | NTEE R ATED? @
as a Scrutinizer to scrutinize the voting process through e-voting, in a fair and ___:J"LW o ctheliot i o
transparent manner. L o, r ABHORA

11. Members holding shares in demat/ physical form are requested to update their SOBHAGYA CAPITAL OPTIONS PRIVATE LIMITED INTEGRATED REGISTRY MANAGEMENT  ASHOKA CATTLE AND POULTRY FEEDS LIMITED
email addresses and PAN details (self-attested copy) with Beetal Financial & C-7 & TA, Gate No. 01, Hoslery Complex, Phase-I SERVICES PRIVATE LIMITED CS Pratibha Dhanuka

7 ; : ; | ahade MNo. A4, New Industrial Esfale, Beala,
Extension. Noida - 201 305, Uttar Pradash, India Mo 30, Ramana Residency. 4th Cross, Sampige ?Damhanqa 346004, Bihar

Tel, No.: +91 9920379029 / 7836066001 Road, Malleswaram, Bengaluru- 560 D03 Tel. No.: +91 9031083346

Email: csi@sobhagyacap.com Tel No.; 080-23460815/816/817/818 Email: info@ashokafeeds.com

Waebsite: www.sobhagyacapital.com Email; smeipo@integratedindia.in f'!'lhhsilu: www.ashokafeeds.com

Investor Grievance E-mail: Website: www.integratedindia.in ':||::"""'35=t‘|:_”'E Eagrrf:{’”tﬂt‘:t E”E{ ':':"T'WE? :T;rmrﬁ" ind
: - S R—— . |Lompliance Officer, Book Running Lead Managers or

dﬂlhl@ﬂﬂbhﬂgg-'l&l:&p.l:ﬂm _ | Investor Grievance £-mall: Qn@ntegratedindian | oo icorar 1y the Issue, in case of any pre issue of post

Contact Person: Ms. Menka Jha / Mr. Rishabh Singhvi | Contact Person: Mr. 5 Giridhar lissue related problems, such as nom-receipt of letter

CIN: U748990L1994PTCOG00ES SEBI Registration Number: [NROODDOD0544 lur aglliotment, non-credit of allotied Equity shares in the

SEBI Registration No: INMOD0ODS5TT CIN: U74900TN2015PTC 101466 | Tespective beneficiary account, non-receipt of refund
orders and non-recaipt of funds. by electronic made alc.

All capitalized terms used hergin and not specifically defined shall have the same meaning as ascribad to them in the Draft Red Heming Prospectis.

For ASHOKA CATTLE AND POULTRY FEEDS LIMITED
On behalf of the Board of Directors

Computer Services (P) Limited, Registrar and Transfer Agent/ respective
Depository Participant.

12.1n case of any grievances/ queries relating to e-voting, you may email to Mr.
Bhavendra Jha at beetal@beetalfinancial.com, or contact at +011 29961281 at
Beetal Financial & Computer Services (P) Limited or send an email at NSDL at
evoting@nsdl.com or call at 022-48867000. Members may also write to the
Company Secretary at cs@ndrauto.com.

13. The results of remote e-voting and e-voting at AGM shall be declared not later than
24 hours from the conclusion of the AGM. The declared results along with
Scrutinizer's report shall be placed on the Company's website at
www.ndrauto.com and website of BSE Limited at www.bseindia.com and website
of National Stock Exchange of India Limited at www.nseindia.com.

14. The dividend of Rs. 4 per equity share of Rs.10/-each, recommended by the Board
of Directors of the Company for the financial year ended 31% March, 2026, if
declared at the 7th AGM will be remitted, after deduction of tax at source, through

electronic mode to those Members who have furnished their required bank details . Sid/-
to the Company/ respective Depository Participants (DPs). Members who have anf' Darbhanga CS Pratibha Dhanuka
not provided the same and wish to avail the facility for remittance of dividend Date: June [12, 2026 Company Secrelary and Compliance Officer

ASHOKA CATTLE AND POULTRY FEEDS LIMITED iz proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market
conditions and other considerations, to undertake an inital public offer of its Equity Sharas and has filad the DRHF dated June 30, 2026 with NSE Emerge. Tha DRHP
is available on the website of NSE at www.nseindia.com and on the website of the BRLM, i.e.. Sobhagya Capital Options Private Limited at www. sobhagyacapital.com
and the website of our Company at www. ashokafeeds.com. Potential investors should nofa that imvestment in equity shares involves a high degres of risk and for details

through electronic mode are required to provide the said details including IFSC
(Indian Financial System Code) and MICR (Magnetic Ink Character Recognition)
Number to the respective DPs if the shares are held in dematerialised form, or to
the Company in case the shares are held in certificate form, on or before 20" July,

2026. relating to such risk, see the section led “Risk Faclors™ beginning on page 22 of the Draft Red Herring Prospactus. Potential investors should not refy on the Drall Red
By the Order of the Board Herring Prospectus filed with NSE Emerge for making any investment decision,
For NDR Auto Components Limited The Equity Shares offerad in the 1ssue have not been and will not be registered under the ULS. Securifies Act of 1933 (the “U.S. Securilies Acl™) or any state secunties
Sd/- laws in the Unitad States; and unless so registered, and may not be offered or sold within the United States, except purseant to an exemption fromy, or in a fransaction
Rajat Bhandari nod subject to, the registration requirsments of the U.5. Securites Act and applicable U.5: state securities laws. Accordingly, the Equity Shares are being offered and sald
Place: Gurugram Executive Director & Company Secretary | . onky outside the Linited Statas in offshora transactions in reliance on Regulation 5 and the applicable faws of the jurisdictions whers those offers and sales are made.
Date: 02.07.2026 Epaﬁé 5319@3( |al el PEeSSLEO M ublic offering of the Equity Shares In the Unied States, AdBaazl
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f:\lﬂHﬁ"-'lTn'f-.HAN TENDER NOTICE

Tenders are invited for supply of Xerox Papers in Qriginal Mill
Pack, A4 Size, 75 GSM, TNPL Make with Estimated Cost of

FX

as per schedule A’ of the following tenders,

AL e-TENDER NOTICE

Tenders are mwted from the experience contractors for the Supply of Manpower for Vasai Circle

Ha$ | YeFar 3 A, 01 | ES

MAHATRANSCO

S Electocky

SRM e-TENDER NOTICE No. 08/ 2026-2027 (2™

call)

Tna Executive Engmeer (Civil) EHY CCCM Division, Airoli on behalf of MSETCL (the employer) heraby
invites SRM e-tender mantioned below from registered contractors of appropriate cass with central or
State Govi. /Semi Govt, Department and also registered under M.5.E. T.C.L.'s SRM e-tender registration
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15:00 Hrs.

gmail.com

from 03.07.2026. Submit the bids on line through E-Tendering on or before 17.07.2026 up to

2. Contact person Manager (HR), Vasai Circle, Mob, No. T875760604. Email : managerhrvasaiif

Rs. 39.76 Lakhs against MSEDCL advertised Tender on | | Sr.| Tender Description Estimated | Tender EMD system on Mahatransco SREM E-Tendering Website.
website vide no. MMD/T-LTM-12/0726 due for submission on | [N _No. CostinRs. | fee Re Sr.No.| RFx No. Name of work
did. 22-07-2026. For details please visit website: 1| T-23/ | Supply of manpower against vacant post of [1,75,38,930/-| 5000+ | 87,695/ 1 | 7000040293 | Providing pest control services and annual weed control services at various
. 26-27 | Mon-Technical staff on outsourcing basis 18% GST staff quarters buildings & premises at various locations under EHV CCCM
https:/letender.mahadi .inf = ’ -
under Vazai Circle. Divisicn, Airoli FY 2026-27 (2™ call)
HO PR154/26 Chief Engineer (MMD) - = - : : )
9 ( 2 | T-24/ | Supply of manpower against vacant post of |1,21,13,535/- 5000+ G0, 568/- E‘;ﬂf‘;".:ﬁgf;i’,'ﬁi'ﬂ?_rgiii':iﬂ'gﬁgiﬂ;"fﬁzﬂ?."mhmnm i (Gunatlinen)
26-27 | Operating staff on outsourcing basis under 18% GST Tel. No. 022-27601814 (O}, Mob. 7666164208 Executive Engineer (Civil), Airoli.
Vasai Circle.
EEHT 3 | T-25/ | Supply of manpower against vacant post of |4,94,39,577/-| 5000+ |2 47,198/ m m
AR S 26-27 | Technical staff on outsourcing basis at Virar 18% GST { gl y E H gl lgw
e et T = m m et e e fmre Division under Vasai Circle, 2 ('qg'r{[g lEEE] :‘g'ﬁ'w)
: o = = 4 | T-26/ | Supply of manpower against vacant post of |4,87,63,924/-| 5000+ |2 43820/ ESETE g ﬁ'raa'[ AT HUTEH /R0R§- 3039 (Eag)
26-27 | Technical staff on outsourcing basis at Vasai 18% GST st . .
}, | SZ SRR AW © AT TR NS UIE A Division under Vasai Circle, 7.37.fa AeTigHath @Telel wriEmic g feifere T BICEICIB RS EL
L3 wdﬁz?z'mﬁfrmm: o3 8% 7utE " K = § - m - -
+ Terte i o — == 1. Above mentioned e-Tenders documents are available at our website www.mahadiscom.in. 3N F FHEE T WW‘G@

mahadiscom.in)

Office of the Superintending Engineer (VC), O & M Circle, Vasai (E-mail

: SEVasai@
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